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3/26.12.96 	Shri S.arey, counsel for the applicant. 

No reply has been f ilecL on b 

respondents to the prayer for interim st 

notice be issued to the jjR1MI, Sonepur, fo 

\ 	
in the matter otherwise the matter will 
ex-parte. 
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4./ 7.2.97. 	Shri Sudama Pahdey, the counsel for thL applicant. 

Shri P.K. Jaipuriyar,'the counsel for the respondcnts 
1earned1' 	I 

hri p.K.Vernia, the&counsel for the respondents 

prays for two weeks time to file reply t D the prayer 

for interim stay.. Time is, allowed. List nis case on 

26.2.97 for consideretion of interim mater as well as 

hearing. 

V.N. Nehrotra) 

CE'- chairman 

5/26.02 .97 Sh'rj. '..Pandey, Counsel for the app1ican.. 

Shri P.K.verma, counsel for the xesponde ts. 

Learned counsel for the responde ts states that 
he is filirg reply totay and Copy of the sane has been 
served on the counsel for the applicant. Learned counsel 
for the applicart prays for two weeks time for filing 
rejoinder. Mloei. 

List on 18.03.1997 for considertjonon stay 
matter. 	. 	 ' 

j\J'ç'kft \ 
(v .N.'Mehiotra) 
v ic-Cha irrnan 
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Shri 	Chadhury, counsel for theap1icant. 

None for the respondents. 

On the request of the counsel for the 

applicant, case is adjourneU to 09.04.19971 for con-

seration of stay matEr. 

- 	(v.i.Mehrotra) 
V ic e- Oha irma n 

Shri S.N. Choudhary, the couflsel for the applicant. 

Shri P.K. Verrna, the counsel for the respondents. 

The learned couhsel for the applicant prays for 

three weeks time to file rejoinder. Allowed. 

2. 	There is no stay order in this case. The matter 

can - be finally heard by the Single Ilember Bench on 

13.5.97. 

\j$Y 

(v.N. Mehrotra) 

Vice-chairman 

13.59? • 	 None for the parties. List on'  

CII 
	• 	

9.7.7 	for hearing before Single Nemoer Bench. 

(V.N. Nehrotra) 
Vice-Chairman 

./ 9.7.97. None for the parties. 

List it on 22.8.97 for hearing ,,,1  

(V,N. IIehrotra) 

Vice-chairman 

List o 29,01.1998 for hearing.n
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10.1 22.8.97. 	Shri Sudama Pandey, the counsel for the applicant. 

On theground of illness of Shri P.K. Verma, 

the counse1 for the respondents, the case is adjourned 

to 25.9.97 for hearing. 

/ces/ 	 (v.N. Mehrotra) 
Vice-chairman 

1 11/25,0.97 

HSKI 

ist on 29.01.1998 for hearing  

(.Das Gupta) 	 (V,N,Mehrotra) 
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On therequest of Shri S.Yanaey1  courisen1 for  
the applic-ant, case is actjournect to7.03.1998 bör 
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14/27.03.98 	. 	List on 04.06.1998 for heang. 

M: 
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Since Bench is not available today, case is, 

adjourned. to28.11.1997 for hearin 

(V . K. S.rivasta9 	jt,r 

12/28.11.97 
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Order Sheet 

Application No......... 
199 in  

Applicant(s) ... • 	.................. .... .... .... .... .... Respondent (s) ..................................... 

Advocate for Applicant (s) .... ..........................Advocate for, Respendent (s) . ................ 

Note of Resistry 	 . 	 . Orders of the Tribunal 

15/4.6.1998 	Shri SudamaPandey, learned counsel for the applicant. 

List before the Single Member Bench for 

hearing on 24.8.1998. 

( 	LR. ,K.pasad ) 	 ( V. N. Mebtr ) 
Member (A) 	 vice_Chairman 

16/24.08.98 	List on 69.11.1998 for hearing. 

77  
(L.R. K. £rasad) 
Member(A) 

17/9.11,98 	List it on 25.1.1999 for hea1fl9., 

	

ii1. 	 (L.R,K PRA3AD) 
Iiember(A) 

:181' 25.1.99. 	ShriSudama Pandey, the counsel for applicant. 

List it on 26.4.99 for hearing. 

	

/cBS/ 	 (LMKSH(1a\N JHA) 

l'1O1BER (j) 

19/26.04.99 Shri S.Pandey, counsel for the applicant. 

List it on 29.06.1999 for hearing. 

	

(LaksmanJha) 	 (L.r..K.Prasad) 

	

Mertber(J) 	. 	Member(A) 



2(729. 6., 1999 S hr 1 Sudama Pandey, counsel for the apnt•  

The learned counsel for, the applicant 

statesthat he has to file some departmental 

circular orders in support of the claim of the 

applicant for refund of damage rent deducted 

from his salary. List it for heari ng as part 

heard on 18.8.1999, 	 . 

( Lakshman Jha 
Ij * 	

Member () 

.1/18.9.1999 Noie for the parties. 

Wrongly listed. As it is a part-heard 

matter, let it be listed for hearas partheard 
apprriate 

bef or e theZSiie Member Bench when constituted. 

( Laks 	rn .J ha ) 	 ( L. R. K, Prasad MES  
Member (J) 	 Miber. (A) 

22 5.11.1999 
' 	'None for the -pplicant 	I 

Shri P.çVerm, counsel for the respondents, 

The Circular as required to be filed 
by the applicant has not been fil€d as yet, 

a last chance, list it 	or hearing On 
10. 12.1999 as part4ieard, 

( Lakshmari Jha ) 

Member () 

J 
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23/10.12.99 	Sh. S.Pandey, c•unsel for the applicant. 

None for he respondens. 

The counsel for the eplicant stateshat the 

circular requred as in the ma*nual, the c,py of Jhich is 
going to file. He further states that there is a decision 
of the Tribunal which cvers the instant case. He is directed 

to file the same, on the next date. -The arguments concluded. 

List it for direction on 14.1.2000 . 

• 

(L.J1-u) - • 	 •• 	
MEMBER(J) p 

24/14.1.2000, 	LiSt it before the appropiate Ajench for 

direction as.  and when the Bench is caStjtuted 

( Lakshman. jha) 	 ..• 	( L.R.iç fras d Member (J) 	 S 	 Member (A) 

25/27.1.2000 

	

	 A& theconcerned Bench is not aai3ab e, 

list it for hearing on 15.2.2000 aa part.Lheard 
at 2 • 30 hours • 
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26/15.2.2000 	Sh. S.Pandey, counsel for. the applicant. .' 

Sh. P.K.Verma, consel, for the responerts. 

In course of argunient it transpired that 

the respondents Railway has taken a categorical stands in 

the WS , that the applicant was transferred to various 

places with different Hqrs. for which he was paid transfer 

advance also. He was never allowed to retain his -1uarter 

in qiiestion at Sonepur as his permanent residence 	uring 

the pearicd he was transferred to other places. The 

counsel for the applicant onthe other hand xint sabmitted 

that the applicant of  couse1  was transferred to other 

places but thA.s trans feiwere not permanent in natire and 

he was not required to change his !qrs.. It appear from. 

the record that the applicant has not filed rejoinder 

refuting the fxtz aforesaid averment of the respondents 

Railways. considering the aforesaid facts and cirumstance 

the applicant is directed to fi]e supplementary appiication 
res rejoinder to the WS in xtof the aforesaid averment 

in the WS. He is also directed to file transfer order 

to ascertain as to whether the transfer to various places 
was in the nature of deputation transfer or permanent 
transfer. idst it for hearing on 29.3.2000 at 2.30 pm. 

:;ig j(j) 

27/29.3.2000, 	. None for the applicant. 

$j pcverma coursel for the respondents. 

List it for hearing on 19. 4.2 000. 

pL 
( Utkshman Tha ) 

M16. 	 . 	 Member (J) 



0, A • No • 540/96 

2.8/19.04.2000 . .Nono. forthe. either. sdè, 

wrongly listed before this Bench. This is a 

part-heard matter,Argument had already been concluded before 

, SNB as per order dt. 10.12.1999.. 

Let it belisted be±ore the said Bench on 
28,04.2000 for direction 0  

(L.R.K.Prsad)/M* 	 (S ..N a ray a n) /V . C. !SIQ• 

29/28.4.2000 	Sh. •S.Pandey, counsel for the applicant. 

:ione for the respondent. 

Order dated 15.2.2000 not complied,. The respo-
ndent' is directed to comply with the order. List 

it for hearing on 26.5,2000 

AKJ 	(L.HMINGLIANA) 	 (L.JHA) 
MEMBER (A) 	 MEMB%R (J) 

30 

	

26.5.2000 	Due to non-availability of Division 
CM 	Bench, list it on 25.7.2000 for hearing, 

LwR-K-Prasa 
Member (A) 

	

1/25.7,2000 	Sh. S.Pandey, counsel for the applicant. 

Sh. P.K.Verma, counsel for the respondent. 

Sh. Pandey, states that he has not received 

any instructions from the applicant and therefore prays 
for withdrawal of his power. The prayer is allowed. List 

it for hearing on 28.8.2000 

AKJ 	(J (L .HMINGLIN'1A) 
ME'1BER(A) 

(L .J HA) 
MEMBER(J) 



31/28.08.2000 .;: For, want of time,. the- hearing is adjurned 

o08.1.2OOO. 

• 	skjL.HmirJliana)/M(A) 	 (L.Jha)/M(J) 

8.11. 2.000 None for the applicant. . 

hrj P. X. Verma, Counsel 	the respondents 

The learned counsel for the applicant Shrj 

udarna.Pandey ha.a1ready.wjth&awn  his power,' a it 
appears from the order ated' 25. 7. 2 00 0. In view of the 
above, the O*A--iis,diszr&ssed for default. 

( LakshmarI iha) 
Member (J) 

I ....... 


